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Judgement

1. The said application has been made for appellant No. 2 (Ramlal) and No. 3
(Jundribai). Learned Counsel for the appellant submits that the application for
appellant No. 2 has become infructuous in view of his death. The application so
far as it relates to appellant No. 2 is concerned, is rejected. However, learned
Counsel for the State may, verify from the concerned police station about the
date of death of the appellant No. 2 within a period of four weeks and place the
information on record.

2. Taking into consideration the age of the appellant No. 3 which is shown to be
about 75 years and further that she is a woman we are of the opinion that
appellant No. 3 for this only reason deserves to be released on bail. The
application for the appellant No. 3 Jundribai is allowed.

3. The substantive jail sentence awarded to the appellant No. 3 is suspended and
she is directed to be released on bail on her furnishing a personal bond in a sum
of Rs. 10,000/- with one surety in the like amount for her appearance before the
Registry of this Court on 11th September, 2001. Thereafter the appellant No. 3
shall appear before the Trial Court on the date given to her in this behalf by the
Registry of this Court and thereafter shall appear on all dates as may be given to
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her by the said Court in this behalf with an interval of six months till the disposal
of this appeal.
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